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S1. tLrRahtnan .Applicant 
vs 

A( (,A&I: . 

Order dat.d 1.SM32012 

CORA.M,: 

& 
I 1  Shj \J JMdt) 

H card Mr, P.K..Kar, U. Counsel for the applicant 

and Mr. Ii .B 	 Ltt Sr. Standing Counsel appearing 

for the Respondents, on whom a copy (4 this O.A. has already 

been served. 

App.hcant, who retired w.ei. 31 07.2004 while 

woTkmg as JYEVJ$iOflal Account ui the office of E.ecuiiv.e 

Engineer, 4.eehanical (R&D) {),vison, Balasom has flied 

this O.k. with the l.11owmg relief: 

"i) 	That the 0. A. may be admitted,,.,,. 
ii) '1"hat the iepondents may be 

directed to release DC kG, 
Commuted value ot pension and 
unutthzed tarned I wc 
early. 

L 



applicant has been. di.charged 

4 	As it 'appwrs from the record. that after the 

disposai. of the vihinc.e case, the apphcant has not yet 

represented belore the authorities. We, at this stage, wtthou.t 

entering into the merit of the case, direct the applicant to file a 

fresh 	reprentation 	within 10 	days and if 	such 	a 

represerthition. 	is 	filed, 	the Respondents are directed 	to 

consider the same and pass a reasoned order within 60 days 

ftomm thc 	 of such representation mder 

intimation to the applicant. 

With the above observation and direction, the 

M. 


